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653.  SHRI THOMAS CHAZHIKADAN: 
 

Will the Minister of COMMERCE & INDUSTRY (वाणिजय् एवं उद्योग मंत्री) be pleased 

to state: 

(a) whether any objections and suggestions have been received on the draft published 

on repeal of Rubber Act, 1947 and enactment of Rubber (Promotion and 

Development) Bill, 2022;  

(b) if so, the details thereof including the last date to submit the receipt of objections/ 

suggestions;  

(c) whether the Government has received any objections/ suggestions from the state of 

Kerala; and  

(d) if so, the details thereof? 
 

ANSWER 

 

okf.kT; ,oa m|ksx ea=ky; esa jkT; ea=h ¼Jherh vuqfiz;k iVsy½  

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY 

(SMT. ANUPRIYA PATEL) 

(a) & (b):  522 stakeholders and public have submitted their suggestions on the draft ‘Rubber 

(Promotion and Development) Bill 2022’. Last date to receive the objections/suggestions was 9th 

April 2022. 

 

(c) & (d): Government has received suggestions from various stakeholders from the state of Kerala 

including Minister for Agriculture, Government of Kerala suggesting modifications in some 

provisions of the draft Rubber (Promotion and Development) Bill, 2022.  Suggestions have been 

received regarding definitions, objectives, constitution of the Board, functions, provision relating 

to minimum and maximum price for rubber, declaration of Minimum Support Price, provisions 

for declaring status of rubber as agriculture produce, request not to repeal the Rubber Act 1947, 

etc. 

******* 


